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Cause List Date 26.07.2017 

No. petitioner Respondent 
Advocate 

1 / Sh. J.D. Sharma. 1 D.B. Civil Misc. Appeal No. S927/2011 

( RHJS (Retd.) 1 Sharma Vs. Harish Kalra 

1 3 1 sh. J.K. Allarwal 1 D.B. Civil Misc. A ~ ~ e a l  NO. 8512017 Lokesh 1 Manju Dave + Ravi Kumar 1 . . 
Kumar Vs. Smt. Devki 

1 1 Advocate 1 Goswami Vs. Vipin Sharma 

5 Sh. A.K. Bajpai 1 5.0. Cr. Appeal No. 945/2009 Sawai Singh Vs. 
1 Advocate I state 

6 Sh. Harish kumar s 
I Tripathi, Advocate I Singh Rajawat Vs. State 

1 1 7 Sh. Basant Singh Ashvin 
1 Kailash Sankhala Vs. State 
1 S.B. Cr. Revision Petition No. 168912016 1 Virendra Singh - Shekhawat, Advocate Narendra Kumar Chaudhary Vs. Anil Kumar Vadav 

Sh. Swaraj Sharma w -  I D.B. Civil Misc. Appeal No. 2173/2017 & N.S. Sikarwar 
1 Advocate ( 2505/2017 Smt. Rajni Vs. Naresh Kumar Gurjar 1 

I . . . . . 
Advocate Smt. Ankita Sharma Vs. Sourabh Sharma 

S.B. Cr. Revision Petition No. 104/2017 & Sajid Ali Aladeen Khan, PP 
1 Advocate 103/2017 Jiya Bhai@ Jiya Rijvi Vs. Rajesh 1 

Sharma 

11 

12 

Learned Advocates are requested to  get such matters referred to Mediation Centre, which in their opinion can be 
mutually settled by the parties on persuasion by trained Mediators, especially the matters arising out of matrimonial/ 
family disputes - divorce petitions, maintenance, custody of children, suit for injunction and/or declaration, partition, 
specific performance, recovery of possession, money suits, disputes between the landlord and tenant, Negotiable 
Instruments Act, Company matters and the matters of like nature. Learned Advocates may also provide the list of such 
cases to the Deputy Registrar (Judicial) Rajasthan High Court, Bench at Jaipur. 

1 10 1 Sh. Sudesh Bansal, 1 S.B. Cr. Misc. Petition No. 278312014 Kamlesh C I Aiav Kumar Jain 1 N.S. Dhakad, PP 1 

. . 
Full Time Secretary, RHCLSC 

Mediation Centre, 
Rajasthan High Court 

Jaipur 

Advocate 

"Help The Needy -Timely Help May Create History" 

. . 
Mehta Vs. State 

pp 

MS. Archana Mantri , 
- 

Anoop Dhand 

G.S. Sharma 
Advocate 
Sh. Pankai G u ~ t a  

- 
Rudraksh Sharma 

Ramnarayan Gurjar Vs. Ram Vilas Jangid 
D.B. Civil Misc. A~0eal No. 281612008 
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Cause List Date 27.07.2017 
of Mediator Cases Title 

1 
1 

) RHlS (Retd.) 1 Vimla Devi Vs. Narayan Mehra 
1 3 1 ~ h .  M.D. ~ o s w a m i  i D.B. civil Misc. Appeal NO. 39412014 I N.L. Agrawal 

Name of 
petitioner Respondent 

1 Advocate 1 Advocate 

~. 
(Retd.) S.C. Mittal ( Krishan Yadav VS. State 

. . 
RHE (Retd.) Sonu Singh Vs. Smt. Bharti ~houdhary  - -- 

4 ' Ms. Chandrakanta S.B. Cr. Misc. Petition No. 168212017 + e A a r  M m a k s h i  

1 1 1 Hon'ble Mr. Justice I 5.0. Cr. Appeal No. 134512016 1 Mohit Balwada 1 Rahul Tiwari 1 

I 1 
D.B. Civil Misc. Appeal No. 167512017 I P.S. Rajawat 

. . 
Sharma, -- RHJS (Retd.) Balkrishan Khandelwal Vs. Tarachand Agarwal --- 

6 Sh. Ramavatar Sharma / S.B. Cr. M i x .  Petition No. 257212012 Anurag 

1 I RHJS (Retd.) ( Nitish Singhania Vs. State 

I N.S. Dhakad, PP C--i 
) Pareek, PP 

1 s 5 Sh. Ramavatar Naieeb A. Khan 

7 

8 

1 9 

10 

Learned Advocates are requested tuget  such matters referred t o  Mediation Centre, which in  their opinion can be 
mutually settled by the parties on persuasion by trained Mediators, especially the matters arising out of matrimonial1 
family disputes - divorce petitions, maintenance, custody of children, suit for injunction and/or declaration, partition, 
specific performance, recovery of possession, money suits, disputes between the landlord and tenant, ~ e ~ o t i a b l e  
Instruments Act, Company matters and the matters of like nature. Learned Advocates may also provide the list of such 
cases t o  the Deputy Registrar (Judicial) Rajasthan High Court, Bench at Jaipur. 

RHJS (Retd.) - 
Sh. P.K. Kasliwal 
Advocate 
Sh. Sudesh Bansal , 

Full Time Secretary, RHCUC 
Mediation Centre, 

Rajasthan High Court 
Jaipur 

Advocate 
Sh. Shashi Bhusan 
Gupta, Advocate 
Sh. Vikas Jain 

1 panwar - A 1 

"Help The Needy -Timely Help May Create History" 

m a t e  
5.0. Cr. Revision No. 190312016 
Shaid Ali Vs. Shabnam Sultana 
S.B. Civil Second Appeal No. 585/2007 

. . 
Advocate / Savita Chouhan Vs. Uday Singh 

Kulshrestha 
M F Baig Sonial Shandilya , 

N.5. Chauhan Shailendra . . 
Raman Singh Radhey Shyam -- 
S.B. Cr. Revision No. 88112016 
Reghunandan Vs. Kanti Bai 
D.B. Civil Misc. A o ~ e a l  No. 564512016 

Deepak Pareek 

Bharti Sharma 

Shree Ram 
Dhakar 
Vikram S i n ~ h  I 


